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P05t·Matric ScllllJarMips to Stud .. 1 
Belonging to the "Halba Kosbti" 

Com .... nlly 

80111. SHRI DEORAO PATiL: Will 
the Minister of SOCIAL WELFARE be 
pleased to state : 

(a-l whether Maharashtra Government 
awarded the Post-Matric Scholarships under 
theceJltrally spomored scheme to the 
"Halba Koshti" students in Vidharba Re-
gion of Maharashtra for the current session; 
&lid 

(b) if so, tft.e numbec of scbolanhips 
and the amount involved? 

The MINISTER OP STATE IN THE 
DEPARTMENT OF SOCIAL WELFARI'! 
(SHRIMATi PHULRENU GUHA: (a) 
and (b). Attention is invited to Lok 
Saba Ullltarred Question No. 4l8:1 311&Wer. 
ed on 18th March, 1968 which clarifies the 
lepl statUI 0f "HBlba Koshti." However, 
it is possible that some stud.c:llt& bcloQging 
to this community may bave secured scho-

larship under the category of "other ecooo-
mically bad,waro classes." UBder this 
category, eligibility to post-matric scholar-
ships is determined solely on the basis of 
aapual illCOBlC and caste is not consiclcAld. 
As the scholarships to Ihis cat~gory are 
not awarded on the basis of caste, statistics 
fer iaQividual c .... te. are not .available. 

Mortgage Loan by L. I. C. 

8020. SHRI NARAYANAN: 
SHRI MAYAVAN: 
SHRI CHITTYBASU : 
SHRI SUBRA VELU : 

Will the Minister of FINANCE be 
pleased tc state: 

(a) whether it is a fact that the Life 
lasurance Corporation does not dve mOrl-
we loan for an amount less than Rs.25,OOO 
and 

(b) if so, whether Government propose 
to lower this limit in order tc? help the 
low income group? 

~ THE DEPUTY PRIME MINISTER 
AND MINISTER OF PINANCI'! (SHRt 
MORARlI DESAI): (a) Yes, Sir. 

(b) It is for the Corporation to c:oJlli. 
der this. 
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